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BEFORE THE NATIONAL GREEN

WESTERN ZONE, PUNE
APPEAL NO. 40/2020 (WZ)

In the matter of:-

Bhairavnath Sugar Works Ltd. Appe!!ant

Versus

The Chairman, Central Pollution
Control Board and ors. Respondent

Counter Affidavit on behalf of Central Pollution Control Board, Respondent
No.1 and 3

I, Bharat Kumar Sharma, S/o Shri D P Vishwakarma, aged about 47 years,

working as Regional Director in Central Pollution Control Board, Regional

Directorate Pune, do herby solemnly affinn and declare as under:

2. That I am fully conversant with the facts and circumstances of the present

case and am duly authorized to affirm and swear this affidavit on behalf of
the Central Pollution Control lloard, Delhi (hereinafter referred to as

CPCB)

Parawise Replv

That averments contained in the Paras 1 & 2 is about the appellant unit and

status of consent order for operation being issued by Maharashtra Pollution

aJ.

"1
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4.

2

Control Board (hereinafter referred to as MPCB) and need no comments

from this Answering ResPondent.

That averments contained in Para 3 is about direction (Show Cause Notice)

dated 24.07.2015 issued under section 5 of Environment (Protection) Act,

1986 by this answering respondent CPCB to the appellant for non-

installation of Online Continuous Effluent Monitoring Systems (hereinafter

referred to as OCEMS)and need no comments from this Answering

Respondent. The copy of direction dated 24.07.2015 is annexed as

Annexure-I.

5. That averments contained in Para 4 is about the purchase order of OCEMS

placed by the appellant and need no comments from this Answering

Respondent.

6. That in reply to theaverment contained in Para 5, this Answering

Respondent submits that a direction (Show cause Notice) dated 24.07.2015

was issued to the unit to Show Cause why the unit should not be closed if

the unit has not complied fully with the direction issued w.r.t installation of

OCEMS devices. However, no reply is received from the unit and the

Respondent CPCB further published the name of non-complying units,

which had not responded to the Show Cause Notice in national daily

newspapers dated 15.12.2015 and given opportunity to the units to file the

reply within a week. Again with non-receipt of any reply from the unit,

CPCB issued a closure direction dated 22.08.2016 to the unit under section 5

of Environment (Protection) Act, 1986. The copy of closure direction dated

22.08.2016 is annexed as Annexure-Il.
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8.

3

That the averment contained in Para 6 need no comments from this

Answering Respondent.

That in reply to theaverments contained in Paras 7, 8 &. 9, thisAnswering

Respondent submits that it was clearly mentioned in the closure direction

dated 22.08.2016 that installation and commissioning of online 24 x 7

monitoring system and data transfer to State Pollution Control Board

(hereinafter referred to as SPCB) and CPCB servers is compulsory.

However, the acknowledgement receipt dated 26.11.2016 referred by the

unit is showing installation and connection of OCEMS to CPCB servers and

it does not ensure 24 x 7 data transfer to CPCB servers. The establishment of

continuous unintemrpted data connectivity of OCEMS for all the specified

parameters from the appellant unit was received at CPCB servers on

05.12.2016 as verified by the IT division of CPCB. Hence the EC for the

period of manufacturing operations before the connectivity of OCEMS with

CPCB servers (i.e. from 07.1 1 .2016 to 05. 12.2016) is justified.

g. That in reply to theaverments contained in the Para No. 10, thisAnswering

Respondent submits that, upon reported compliance and submission of

required documents including self-certificate, online registration details,

online connectivity details, valid Consent copy vide letter dated 09.08.2017

and subsequent verification by the IT division, CPCB revocation direction

was issued to the unit on 07.09.2017. That CPCB informed the applicant

through revocation direction under Section 5 of Environment (Protection)

Act, 1986 dated07.09.2017 that a separate action shall be initiated as per

law for non-compliance of the CPCBs closure direction dated 22.08.2016

(Refer to Annexure II) by the industry wherein they continued the

N
ffi
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4

manufacturing operation without seeking revoking of closure directions

issued to it. The copy of revocation direction dated 07 .09.2017 is annexed as

Annexure-III.

That in reply to theaverment contained in Paras ll, 12, 13, 14,15 & 16, this

Answering Respondent submits thatthe unit should have applied for

revocation of closure directions before start of crushing season and not after

the end of crushing season. However, after the receipt of revocation request

from the unit vide its letter dated 09.08.2017 and required verification of

OCEMS connectivity by the IT division of CPCB, the respondent issued the

revocation direction vide its letter dated 07.09.2017 to the appellant unit.

That CPCB in its direction dated 05.12.2019 to the appellant regarding

levying of EC mentioned that in compliance of the Hon'ble National Green

Tribunal (hereinafter referred to as NGT), Principal Bench in the matter of

OA No. 59312017 (WP (CIVIL) No. 37512012,Paryavaran Suraksha Samiti

&Anr. Vs. Union of India &Ors., a Committee was constituted by CPCB for

preparing report on methodology for assessing penalty & EC. As per the

Committee recommendations one of the cases to be considered for levying

environmental compensation is 'not complying with the directions issue,

such as direction for closure due to non-installation of OCEMS, non-

adherence to the action plans submitted etc.' The copy of CPCB direction

dated 05.12.2019 is annexed as Annexure-IV.

This report of the Committee was submitted before the Hon'ble NGT and

the report of the Committee on 'Methodology for assessing penalty & EC

and action plan to utilize the fund' was accepted by Hon'ble NGT vide its

order dated 28.08.2019. EC amount was calculated based on guidelines &

formula mentioned in thd said report.

5\

91



5

Hon'ble NGT vide its order dated 22.05.2019 in appeal No. 4412019

directed CPCB to consider the views of the units and to give opportunity of

personal hearing to the unit. In compliance of above NGT order an

opportunity of personal hearing was given to the appellant unit on

18.09.2019. After hearing and considering the viewpoints of the unit

representative it was resolved that EC amount levied may be reviewed

considering date of connectivity as verified by IT division of CPCB and in

accordance with the CPCB policy on EC. The IT division further verified the

date of establishment of initial unintemrpted data connectivity of OCEMS

for all the specified parameters as 05.12.2016. Therefore, the revised EC

amount was calculated Rs 8,70,000/- for the non-compliance period of 29

days only (i.e. from 07.11.2016 to 05.12.2016) and a fresh direction dated

18.12.2019 was issued to the unit unit under section 5 of Environment

(Protection) Act, 1986. The copy of CPCB direction dated 18.12.2019 is

annexed as Annexure-V.

1 1. That in reply to the averment contained in Paras 17 (a) & (b) of Grounds,

this Answering Respondent submits that the EC was levied only for the non-

compliance period of 29 days and is already justified above in Para l0 of

this affidavit.

12. That in reply to the averment contained in Para 17 (c) of Grounds, this

Answering Respondent reiterated the same as above in Para 8 of this

affidavit.

92



13. That in reply to the averment contained in

Answering Respondent reiterated the same

affidavit.

5

Para 17 (d) of Grounds, this

as above in Para 10 of this

t6.

t7.

14. That in reply to the averment contained in Paral7 (e) of Grounds, this

Answering Respondent CPCB reiterated the same as above in Para 8 of this

affidavit.

15. .That in reply to the averment contained in Para 17 (0 of Grounds,

thisAnswering Respondent reiterated the same as above in Para 10 of this

affidavit.

That in reply to the averment contained in ParaslT (g) & (h) of Grounds, this

Answering Respondentreiterated the same as in above Paras.

That averment contained in Para 18 need no comments from this Answering

Respondent.

18. That averment contained in Paras 19, 20 & 2l is about appeal, required Fess

of the Tribunal and various prayers of the appellant and need no comments

from this Answering ResPondent.

19. That in view of the above submissions, it is respectfully submitted that CPCB

shall abide by any order or directions passed by this Hon'ble Corurt 

w
DEPONENT

7
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VERIFICATION

It is verified that the content of this Afhdavit is based on official record and

information available in the office are true and correct. Nothing has been

concealed therein.

Signed and verified on this 24th day of November, 2020 at Pune. 
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Annexure-l

BY, REGI.STERED AD

B. 4oo (s) / Pc r-r r r / zors !$fu
To

M/s. Bhairavnath Sugar Works,
Vihal, Tal; Karmala, Dist: SolaPur'
Maharashtra-413203

July 24,20L5

Sub: Directions under Section 5 of the Environment (Protection) Act, 1986 regarding
installation of on-line effluent and emission monitoring system- Notice thereof

wI{EREAS, the sugar industries are identif ied as one of the 17

categories of highly polluting industries which have been discharging
environmental pollutants directly or indirectly into the ambient air and water,
having potential threat to cause adverse effect on the water and air quality;
and

WHEREAS, there is need to inculcate habit of self-monitoring within the
industries for complying with the prescribed standards and this can be

achieved by the methods like installing online effluent and emission
monitoring devices; and

WHEREAS, for strengthening the monitoring and compliance through
self regulatory mechanism, online source emission and effluent monitoring
systems need to be installed and operated by the industries on'polluter pays
principle';and

WHEREAS, a direction under section 1S (1) (b) of the Water (Prevention
& Control of Pollution) Act, 1.974 and the Air (Prevention & Control of
pollution) Act, 1981 was issued on February 05, 2074 lo all the State Pollution
Control Boards (SPCBs)/ Pollution Control Committees (PCCs) for installation
of online emission monitoring system and online effluent monitoring system

w.r.t. pH, COD, BOD, TSS and Flow parameters in Sugar industries; and

WHEREAS it was clarified that flow meter & web camera may be

installed in case of Units with Zero liquid discharge (ZLD) by March 31',2075
vide guidelines uploaded on website of CPCB dated November 7, 20'14; and

WHEREAS, considering the requests/ representations received from

industries / industrial associations/ SPCBs / PCCs, an extension of time up to

)rrne 30, z.ats for installation of online monitoring systems was granted vide

directipn dated March A2,2015 under section 18 (1) (b) of the Water

(Prevention & Control of Pollution) Act, 1974 and the Air (Prevention &

Control of Pollution) Act, 1981; and

wHEREAS, a tetter vide dated May 29,2015 was issued by the Chairman

CPCB to all the SpCBs/ PCCs informing that no further extension of time will
be given after June 3O',2015 and withdiawal of consent to operate along witlt
forieiture of bank guarantec of non'complying Units will tre the only oPtion;

and

i'ii;i'i' l;

t;,(t111" ftq:pf rftd

I
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9

Wt,IEREAS, concerneci SPCB/ PCC have issued directions under section

33A of the Water (preventign & Control of Pollution) Act, 1974 and section 31A

"i 
in" Air (prevention & Control of Poltution) Act, 1981 to install the online

monitoring system by ]une 30,2015 and to submit bank guarantee of 100% of

,f.,. ."r* of"online emission & effluent monitoring system; and

WHEREAS, Hon'ble Supreme court of India has expressed concern

regarding non implementation of direction of statutory bodies on various

matters; and

WHEREAS, Hon'ble National Green Tribunal in its order dated 15th

December, 2014 in the matter of Krishan Kant Singh Vs. M/s. Hindustan
Cocacola Beverages Pvt. Ltd., Mehdiganj, Raiatalab, Varanasi stated that "it
seems appropriaie introduction of online monitoring system for the industries
neecls to be explored and if it is possible to provide for f oint online monitoring
system"; and

\ryHEREAS, CPCB has explored installation of Online Monitoring device
in the other countries and has come to conclusion that the online monitoring
cievices are essential for improving compliance as the conventional monitoring
systems not able to capture violations on regular basis; and

WHEREAS, CPCB has held stakeholder consultations with industrial
ssociations and SPCBs/PCCs on 06.08.20L4, 19.09.2074, 29.09.2014, 08.10.20'14,

10.2014, 09.01 .2075, 08.04.2015 and 76.06.2015 regarding time bound
,tLblu*".rtation of installation of these devices; and

WHEREAS, the Ministry of Environment & Forests, Government of India,
e Notifications No. S. O. 1,57 (E) of 27.02.1,996 and S. O. 730 (E) dated

fi.OZ.ZOAZ, has delegated the powers vested under Section 5 of the Environment
Protection) Act, 1985 (29 of 1985) to the Chairman, Central Pollution Control

Board, to issue directions to any industry or any local body or any other
authority f or violations of the standards and rules notif ied under the
Environment (Protection) Rules, 1'986 and amendment thereof .

NOW, THEREFORE, based on all material facts available with CPCB, in
exercise of powers vested under Section 5 of the Environment (Protection) Act,
7986, notice is hereby served to the Unit to show cause why the Unit should
not be closed down/not to be allowed to restart crushing of cane, if the Unit
has not complied fully with the direction issued w.r.t. installation of online
emission & effluent monitoring system by June 30,2015 ancl hereby ftrrther
directed to comply with the following directions:

vi
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10

,l'lrc Unit shall submit clocumctrtary tlvidcnr:c rttllardiny, tlalv4'i
irr,rllaticln oI orrlinc cn'li,ision & efflucnt monil<triny, syrt*m,

,t"lre Unii shall submit thc status on connectivity lor r;ubmitsietn of <tnlintt

24x7 monitoring data to SPCBs/PCCs and CPCI],

1"he Unit shall submit the dctail$ a$ per Annexure-l through

(a) E-mail id - cems.cpcb@nic.in
(b) Uploading the data on the link provided on CI']CB Wq:buite (wvru.

cpcb.nic.in) and
(c) By speecl post

to thc Membcr Secretary, Central Pollution Control Bctard.

The compliance of above directions shall be submitted to this ctf{ice
within 15 ciays of the receipt of the directions. ln case of failure to comply with
the saici directions necessary action as deemed fit under the provision of the
Environrnent (Protection) Act 1986 will be taken by CPCB.

(Aru

Copy to:

Member Secretary
Maharastra Pollution Control Board,
/nd, ]rd & 4th floor,Opp. Cine planet,
Near Sion Circle, Sion (E)

Mumbai- 400022.

The Advisor (CP Division)
Ministry of Environment, Forests and Climate Change
Prithvi Wing, 2nd Floor, Room No. 216,
lndira Paryavaran Bhawan
Aliganj, Jor Bagh Road, New Delhi-l10003

The Incharge, West ZorlaLOffice,
Central Pollution Conhol Board

Parivesh Bhawan, Opp. VMC Ward Office No. 10,

Subhanpura, Vadodara - 390 023

Incharge-lT, CPCB

1.

2.

.).

(A. B. Akotkar)
Member Secretary

airman

\

, 'r;";JS]/

,V
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No.B-400tS) PCI-lll 12016-17 t ^45-ro /t^'t' ' 
'

M / s Bhairavnath Sugar Works Ltd.,
Ap-Vihal Tal-Karmala Dist-Solapur,
I iriti-Karmala Road, SH67,
Maharashtra 413203

Sub: Directions under Section 5 of the Environment (Protection) Act, 1986

regarding installation of on-line effluent monitoring system- Closure

Notice thereof

WHEREAS, the Sugar industries are identified as one of the 1,7

categories of highly polluting industries which have been discharging
environmental pollutants directly or indirectly into the ambient air and

water, having potential threat to cause adverse effect on the water and air
quality; and

wHEREAS, a direcrion under secrion 1B t1) (b) of the water
(Prevention & Control of Pollution) Act, 19'74 and the Air (Prevention &
Control of Pollution) Act, 1981. was issued on February 05,2014 to all the
State Pollution Control Boards (SPCBs)/ Pollution Control Committees
(PCCs) for installation of online emission monitoring system and online
effluent monitoring system w.r.t. pll, C0D, B0D, TSS and Flow parameters in
Sugar industries; and

WHEREAS, it was clarified that flow
installed in case of Units with Zero Liquid
2015 vide guidelines uploaded on website of
and

WHEREAS, considering the requests/ representations received from
industries/ industrial associations/ SPCBs / PCCs, an extension of time up to
Iune 30, 2015 for installation of online monitoring systems was granted vide
direction dated March 27,2015 under section 1B (1) (b) of the Water
(Prevention & Control of Pollution) Act, 797 4; and

WHEREAS, a letter vide dated May 29, 2015 was issued by the
Chairman CPCB to all the SPCBs/ PCCs informing that no further extension of
time will be given after fune 30,2015 and withdrawal of consent to operate
along with forfeiture of bank guarantee of non-complying units will be the
only option; and
!

-

BY REGISTERED AD

Annexure-ll

,1p
August 0, 2016

meter & web camera may be
Discharge (ZLDJ by March 31,
CPCB dated November 7,2074;

p
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WHEREAS, concerned SPCB/ PCC have issucd dircctions under scction
33A oI the Water (Prevention & Control of Pollution) Act, 1974 to install the

online monitoring system by Iune 30,201,5 and to submit bank guarantcc of

1000/o of the c0st 0f online effluent monitoring syst0m; and

WHEREAS, the Ministry of Environment & Fore sts, Government of India,

vide Notifications No. S, 0 , 157 (E) o f 27.02.1996 and S. 0. 730 (E) dated

10.07,2002, has delegated the powers vested under Section 5 of the

Environment (Protection) Act, 1986 (29 of 1986) to the Chairman, Central

Pollution Control Board, to issue directions to any industry or any local body

or any other authority for violations of the standards and rules notified
under the Environment (Protection) Rules, 1986 and amendme nt thereof'

WHEREAS, in view of the above and in exercise of the powers

delegated to the Chairman, Central Pollution Control Board under section 5

of the Environment [Protection) Act, 1986, notice was served to the Unit

dated ?4.07.2015 to Show cause why the unit should not be closed down

if the Unit has not complied futly with the direction issued w'r't'
Installation of online effluent monitoring system and further directions
to comply with.

WHEREAS, CPCB has further published the name of non-complying

units, which had not responded to the Show Cause Notice issued on

30.07.2015, in national daity newspapers dated 75.12.2015 and given

opportunity to file the reply within a week; and

WHEREAS, despite several reminders and telephonic discussions the

unit has failed to comply with the direction issued vide Show Cause Notice

dated 30.07.2015;

NOW, THEREFORE, in view of the above and in exercise of rhe powers

delegated to the Chairman, Central Pollution Control Board under section 5

of the Environment (Protection) Act, 1986, the unit is hereby directed not
to resume its manufacturing operations till installation and

commissioning of online 24 x 7 monitoring system and data to SPCBs/PCCs

and CPCB.

The compliance of above directions shall be subntitted to this officc'

within 15 days of the receipt of the Closure notice'*:L

(s.P. srNGH PARTHAR)
CHAI RMAN

:.1 :i

, l.
NN
qtq tt€

d"
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CoPY to: t

1) The Member Secretary :[With a request to ensure compliance of the directions)

Maharastra Pollution Control Board,
2nd,3rd & 4th floor,.
0pp. Cine planet,
Near Sion Circle, Sion [E)
Mumbai- 400 022.

Z) The Advisor (CP Division)
Ministry of Environment, Forest & C.C

Prithvi Block, lndira ParyavaranBhawan,
Iorbagh Road,
New Delhi - 110 003

3) The District Magistrate
Collcctorate,
Solapur: - 413512

4) The SuPerintendent Engineer
Maharashtra State ElectricitY
Distribution,O & M circle, !uni
M ill comPound, market Yard,
SoIaPur-413005, Maharashtra

5) The Incharge, West Zonal Office'
Central Pollution Control Board

Parivesh Bhawan
Opp. VMC Ward Office No' 10,

SubhanPura,
Vadodara - 390 023

5) The ln-charge, NGRBA Cell, CPCB

7) The ln-charge, lT Division, CPCB

8) The In-charge, PCI-lll Division, CPCB

*j-

: [To ensure closure ofthe unit as per direction)

: (With the direction to disconnect

po*"t suPPlY, excePt residential,
street light & SecuritY system)

(A B AKOLKAR)
MEMBER SECRETARY

ek

100



fl\
g

14

BY REGISTERED AD

No.B-?e 1 (s)/tPe'w I 20 1 7- ts/l \&a$
'Io

Annex'ure-lll

Septenrtrer 07, lllOL7 ,

M/s Bhairavtrath Sugar Works Ltd.,
A/F Vithnl, f aywunt Nagitt', 'Ial; Karntilla,
Oistt:' Solapur, Maharaslttl'll -4 I 32 03

$ub: Closure Directions uuder Section $ uf thc linvironttretrt (Protection) Act, 1986

regarding installation oIon-line cl'llucnt nronitoriug systeill*Rrlvokecl thereof'

Wg[BtiAS, the Mirristry of L]nvironment & Forcs[5, (iovertrment ol lndia, vid0

Nr:tif icatiLrns No, S. 0. 157 tA) of Z7 'n2,r996 anel S, 0' 730 (fi) clated

1.0.07.2002, has clelegated the- powers vested unclcr $ectietti 5 of tht+

linvironment IProter:tion) Act, 19i,]6 (29 ol'll.9B6J lo [lre (.liairmiln, Ccutral
pollutiorr {jontrol l.loarcl, Lo tsstre clirc:clit:t'}s ro any inttustry nr;rny loeal

botly or atly other atlthority for violations r:l'Ih* standards and rules

noti{'ir:cl unrler t}rc I;lnvirr:llryronL (Prtttcction) Itules, 1986 antl fintendl}lcilt'

tltcrcof'; and

wllIltEAs, in vitlw ol the abovc arrcl in exercise ul the pr.rw*r$ cltllegittcd to
the Chilirman, Central Pollution Coulrul Iloarel uttdcr srction 5 of the

Iirrvirunrrrurrt. (Prut.ce"lirrrr] 11r"l., 19S6, tttil.icr: weis served til th* unit rlatt'lti
't4.A7.201,5 to Show Catrse why the unit should not be closeel tlown if the

unit 1*s not conrlrli*d fully with the directions issueel w,r.t, irrst'allation
of o3li11e efflu*ni molitoii11g system antl further dirsctiotrs to corn;tly
with; and

WIIEREAS, No ruply ;rs rccorded was lilcd by tltu saicl urriI in response of tir*
sitnrc; artd

WIIEREAS, i1 vir:w r:f't.lrc at)ovr,r arrel is cx0t'ci$c ol'thc Ilowers delcguter[ to

the Chairman, Centrrl Pollution (.ontrt;l lltard tttttler sectiUtt 5 0f'thr*
Invironln6]tl[ (PrOtcCtiOnJ Act, l9tl6, t}c unit vide letter lIo' B-

.{"00(S}/2016- 17 /4273/ dnted 22.0[}.2016 was rlirected not to rosutltc
tleir manufacturing operation [ill lnstallation attrl comlnissioning of
online '24x7 nronitoring $ystem and networking of data with SPCB nnd
CPCB, anrl to submit cornpliance to Cl'(llJ within l5 dnys on the receipt of
tlie Closure Nolice; ilnel,

Page X
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WHARI|AS, the unit has responclrd to tlrc irhovt srtid Clnsut'c No[ic* vidc its
l,ctt.e r tlatcel 09-0[t -Z0LY staIing lh;rt tlrr:y hnvu (:{)rnplicrl witlr tlrc tlirct:tiotts
regarding installiltion unrl (:onuuixsioning rif onlins cotltinttotls *fflur:nt
nrr.rrritoring system (OCHMS).'l'hc uttil. lr:ts provitltd tll{1, & l"tittsword to
acce.{is tlrc data suhrnit,tcd Irr;rn 0(][iMS, aud lt-11ttttst*tJ to l'(:]vol(e lhc clrlsttre
notir:e; ancl that I1'divi.sion nf'(-lP(lll ha; r;orr[irm*el the installation ancl
connt:r:[ivity of'0C[iMS with CPCIt scrvot'.

Howuver, it has been observetl that the unit has closecl its
nranufacturing nperations ou 24-1't-20I7, only aftcr optlrating it
during crushing scason 201{r-17; which is non-cnmpliattce of the closure
direction isstrerl try CFCB vid* l*ttcr datctl '/2-0tl-2016 unel*r Scction 5

of the H(P) Act, 1986 and for which action a.s per law shall lle initintcd
$epa rar tc ly.

N0W TllIRI;F0RU, in view clf rhe contplilncc trrirrlc hy th* ttnit lo thc dit'r:ction issned hy
CP{.ltl ancl ir"r cxcrcisc of powcrs vestcd r"rnder'$er:tiorr 5 of tl:c Htrvirontncnt (l'rotr:ction)
Act, 1!186, tlre unit, M/s Bhairavtrath Sugar Worl<* Ltd., A/l' Vithal, Iaywant
Nagar,'l'al; Karrnalu, Distt:- Solnpur, Malrar;rstrtra is allowed to t'exttme its
nr;l n ufil ctu ri n [:i, {}[,{] ril t i o n s s u h j ccl t o ['ol lowi u g (o n tl i t i o n.

1. Hc[orel colilllrt: I](:e rnBnt rlf nllet';ttions,
to 0grcr;rte undot'Watcr & Air Act(sJ
(Jontrr-rl Llo.rrd and ittclustry shrtll not
withor.rl a valirl consenl..

Copy to:
'1. The Mernher $ecretirry

Mahat'asltl t"a l:]oII trtirln Conlt'ul ISuu t'tl,

2rrrl,llrtl & 4th floor', 0p11, Cine trrlanet,
Ncar Siott Circlc, "$iott (HJ

Munrbai- 4A0 OZ2.

'l'he District Magistritte
(lollectoritte, Distt - Solapur,
Maharashtra - 41351il

industry shall r:btain valid Cottsent
lrom Maharashtra State Pollutir.rn
opcrate uttder auy cit'cttt'ttstances

In case of'f'ailure ol.thc unit [o comply with lhe ahervc rliructir:ns aetion as

deemetl appropriate will be taker'r with the llrovisiotrs ttnder fit:virernment
(Protection) Act, 19ts6,

L,'

-r"'""
{

(s.p.srNCH pARIHAR)
EH A I RMAN

:With l request to ensrtre
conrpliirnce anel verify the se lf-
certilicate provided by
inrlustry).

:for infortnation please')

Dir. u/s Il of E (pl Act, f OS6 to 'M/s, Ilhairavnath $ugar Works I.td.,
Mahsrashtra Page 2
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4.

3.

s,

6.-

The $uperintendent tingine*r
Maharashtra State Eltctricity I)istribrrtiott Cor. i,[d.,

Circle offir:c, Iuni Mill (lt:nr1:uutrd, tuarkcI yarcl,

Solapur -4I" 3 005, Maharashtra

Regional Directorate, (West)
Central Pollution Corrtt'ol Board
PariveshfJhawilil OpB. VMC W*rLlOf'fice No. 10,

Subhanput'a, Vaelodara * 390 023

The Advlsor (CIr Divisiott)
Ministry (tl'f,nt,ironlnent, F'oLest & C.C

Prithvi Bloel<, I n d i ra Pa ryrva ru tt lJ lurw;r n,

forbagh Roatl, Ncw 0elhi - I10 0O:t

'['ltc ln-clt;lrge, l'l' Divi.tion, CPtll]

:With the direction to re-

counect power suptrtlY

: [;or infirrmatioIl pleastl

llyc.*goalotlrr

(A. suDlrAKAR)
MIMIIIiR $T:CRETARY

Dlr. u1;5 of E

Maha rashtra
(F) Act, 1986 to M/s. Bhair*vnath Sugar 1#orks Ltd.,

Page 3

'r ll

'w

ffitil;re W
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No. 8-875(s)/tPc-lrt/zatB'1e/ f( ?SE
To

Annexure-lV

BY RECISTERID AD

February 05,2019

Mls Bhairavnath Sugat' Works,
A/p Vithal, laywant Nagra, Tal: Karnrala,
Dist. Solapur,
Maharashtra-413 2 03

Sub: Directions under Sectiotr 5 of the Environment (Protection) Act, 1986

WHEREAS, Sugar industries are identified as one of the 17 categories of highly
polluting industries which have been discharging environmental pollutants
directly or indirectly into the ambienI air and water, having potentinl threat
to cause adverse effect on the water and air quality; and

WHEREAS, for strengthening the monitoring and cotnpliance through self-
regulator:y mechanism, a direction under section 1B {1) (b) of the Water
IPrevention & Control of Pollution) Act, ].974.and the Air (Prevention &
Control of Pollution) Act, l.9BL was issued on February 05,2A14 to all the State
Pollution Control Boards {S}rCBs) I Pallution Control Committees (PCCs) for
installation of online emission monitoring system w.r.t. Particulate Matter
parameter & online effluent monitoring system w.r.t. pFI, BOD, COD, TSS, Flow
parameters irr '17 categories of industries including Sugar; and

WHEREAS, considering the requests/ representations received froln
industries/ indristrial associations/ SPCISs / PCCs, an extension of time up to
June 3A,2A15 for installation of onlirie monitoring systems was granted vide
direction dated Mart;h A2,2015 under section 1B t1) (b) of the Water
(Prevention & Control of PollutionJ Act, 1"974 and tlre Air (Prevention &
Control of Pollution) r\ct, 19Bt; and

WHEREAS, in f,ollow up to the directions issued to the SPCBs/PCCs, CPCB had
issued show cause notices under section 5 of the Environntent (Protection)
Act, 1986 dated 24.07.2015 to 6AZ Sugar industries, including M/s
Bhairavnath Sugar Works, Maharashtra-413203 hereinafter referred to as'the
unit', as to why the Unit should not be closed down if the Unit has not complied
lully with the direction issuecl w,r.t. installation of online emission & effluent
monitoring systern by June 30, 2015. It was further directe d to submit
documentary eviclence regarding sratus of installation and connec:ivity of
online enrission & efflLlent monitoring syste m in the format given in annexure;
and

WHEREAS, no reply as recorded was filecl by the said unit in response of the
same; and

\

4,,
F*;;t,3.13

',9
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WHEREAS, in view of the above and in exercl.se of the powers delegated to the

Chairman, Central Pollutiotl Control Boarcl under section 5 of the Environment

[ProrecrionJ Acr, ]986, the unit vicle letter n0. B-400[s)/2015-16/551/ dated
22,08.2016 was directed tq close down their sugar mill and not to resume their
manufacturing operation till installirtion and commissioning of online 24x7
monitoring system and networking of data with SPCB and CPCB, and to subrnit
complianci to CPCB within L5 days on the re ceipt of tlie Closure DirecLion; and

WHEREAS, ttre unit has responcled to the al:ove said Closure Direction vide its
letter dated 09.08. ?,017 ancl informecl to have stopped all manufacturing
operations on 24.1'2.20L6 & complied rvith the CPCB's directions regarding
installation and commissioning of online continuous effluent monitoring
systenl IOCEMS) and asked for revocation of closure directions issued under
Section 5 of E(P)A, 1986 clated 22,08.201.6; and

WHEREAS, it has been observed that the unit has deliberately failed to
respond the CPCBs closure clirections and resumed operations during crushing
season 2016-1,7 without seeking permission from CPCB which is non-
compliance of the closure direction issued by CPCB clated 22-08-201'.6 under
Section 5 of the E IPJ Act, 1986; a nd

WHEREAS, based on the compliance maele by the unit IM/s thairavnath Sugar
Works) ancl verification try IT Division of CPCB, it was allowed Lo resume its
manufacturing operations vide CPCB revoking direcrions uls 5 of E(P)A, 1986
dated 07.09.201,7, However', a separate clause was inserted in the revoke
direction that action as per law shall be initiated separately.

WHEREAS, it has beerr noticed that even after CPCB's closure directions the
unit has operated f or 4B days during crushing season 20 t6-1.7 without
obtaining revocation orders from CPCB.

WHEREAS, The Nan'ble National Green T'ribunol INGT), Principal Bench in the
matter of 0A Na, 593/2017 (WP (ClvlL) No. 375/201"2, Paryavaran Suraksha
Samiti & Anr. Vs, {lnion of lndia & Ors. Directed Central Pollution Control Board
(CPCB) that "The CI'CB may tnke penal actit;n for fuilure, if any, against those
accountable for setting up and maincaining S'l'Ps, CE'l'Ps and E'l'Ps. CPCB muy
a/so assess and recover ca,npensation for damage to the environment qnd said
fund may be kept in a separate account ond utilired in fernts of an dction plan

for protection of the enviranment."

WHIREAS, in compliance of above quoted ['lon'ble NCT order, a Corntnirtee
was constitutcd by CPCB. As per the Cornmittee recommendations one of the
cases to be corrsidered for levying environnrental compensation is'not
conrplying with the directions issued, such as direction for closure due to non-
installation of OCIMS, non-ad]rerence to the action plans submitted etc.'

Dir. u/s 5 of E (P) Act, 1986 to M/s Shri Bhairavnath Sugar Works,
Maharashtra

&,),

p
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\

:'\

WH[ REAS, as per fo rnrula clerived fo r I evying Envirotr m ental
Compensation by CPCB, the total envirortntental compensation irmount
was ialculated Rs. I"4,40,000/' [Rupees Fourteen [akhs & Forty Thousand
Only) for the non-compliance periotl (07.11.2016 to 24.12.2016) and
same shall be deposited by the unit within 15 days frorn receipt of
di rectio n.

NOW THEREFORE, in exercise of powers vested to Chairman CPCB under
Section 5 of the Envirotrtnent (Protection) Act, 1986, the uniI
M/s Bhairavnath sugar Works, A/p Vithal, faywant Nagra, Tal: Karmala,
Dist. Solapur, Maharashtra-413203 is clirected to deposit Invironnrental
Compensation of I1s.1.4,40,000/- (Rupees Irourteen [,akhs & Forty'Ihousand
0nly) inrmediately in CPCB acconnt No. 5'32? 02050000164 [tsank name: Union
tl;rnk oi India, Ll). [ixtn Branch, Vil<as Marg Extn,, Delhi; IFSC U8IN0553271].

In case of failLlre of thc unir to conrply with the above directions action
as deemed appropriate will be taken with rhe provisions under"Envit'onment
fProtectinn) Act, 1986 without lurther notice. --',

(5.r,. SINGI-I PARIHARJ
CHAI RMAN

Copy for infornration to:

1, The M*rnber Secretary,
Maharashtra Pollution Control lJoard, 2ncl, 3rd & 4th
floor, Opp, Cine planet, Near Sion Circle, Sion [ti)
Mumbai- 4O{1022

The Regional Directorate, [West)
Central Pollution Control Boarcl
PariveshBhawan,
Opp. VMC Warcl Office No.l0,
Subhanpura, Vadodara - 390 023

The District Magistr:,rte,
Collectorate Office, Dist-Ah nrednagar,
Maharashtra-414.00 I

'l'he In-Charge (CP Division),
MoEF&CC, Prithvi Block,
Indira Paryavarran Bhawan, Jor llagh Road,
New Delhi- 11 0003

'l'he In-charge, l'l Division, CPCB : For uploading on CPCB websit

z.

3.

4.

; r r-1,,\4i) '-."1"'
(PRASHANT CARGAVA)

MEMBER SECRETARY

Dir. u/s Ii of E {P) Act, 1986 to M/s Shri Bhairavnath Sugar Works,
Maharashtra

u
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Annexure-V

BT' RIGISTfiRID AN

M/s Bhairavnath Sugar !Vorks,
A/p Vithal, f aywant Nagra, .tr.a1: Kilrnrala,
Dist. Solapur,
Maharashtra-4-13 Z 03

sub: Directinns under Section 5 nf the Environnrrnt {Frutection} Act, I"9B6

wHEREA$, SuEgar inctttstrics ar* Identif ied as ono ol the 1r c;rtc6urie s o{,highiy polluling irtttrusfries which have tre*n dischnr.girrg errvironnrentalpullutarlts cliret:rl,v or inclirectly into the arnhirlnt;rir--,lnt.t lqr(rter, having
3:otential thrr:at to t:iluse ilclvcrse effer:t olr fhe ryilfer and ail quality; *ncl
wl"lERIAs, for strellgtltcning th{: rnonitt:r.ing anrl comllliance t}rroug}r srlf-rclgulatot"y lneclt;illisnl, a dirlccrinn unrler secti()n 1B (1) (b) ol t.he !vater(Pl'ttt"entiotl & fontr0l t,lf Poltutir:n) Acl, 1t)r4 aertl th* Air.{.preu*1tir:n &CCIntrol rtl' Pnllu(ir-rnl Act, L9ll1 r,v:rs issuect on Iiebrunry {ls, ?fl14. to all thei srate Pollutiiln ilottlrr"rl lloards (sPCISsJ/ P0lIurion contriltr ilur].Imjttccs {liccs]for installatiorr ol online etttission rnonitorirrg systtm r$,,r,t, [rarticulatei\itattEr paranret*r rt online ef,fluent nronitorir)g systf,n,l w,r..t, plJ, il0D, con,'l'SS, [r]or,v p;lr;rmetet.s irt t7 r:;r1(,Hor.ir:s ol,indusiries inr:lirriin;4 Sugitr; and
wHEBIA$' c0nsiclering thc r*tluests/ representations rerEived fr.omindtrstr!ers/ incltrstrial aisorlntions/ sPCrls / lrccs, fin extrnsion oI tirnr ilp to
f unc 30' ?u15 for institlIatjorr r-rf oriline nrr:nitoring syste rr]:- wirs gr.ante6 vicledir*ction dnti:d hl;rrch 02,3015 utldur scction lfi [1j tb] nf ttrrl !{aterIPrev*n[ion & (lontr"ul ol'I]ollutiilnJ Acr, 1gr4.and thc Air Ilrr.er,,rrrtion &Control of' pr"rllutiorrJ Act, i1}g1; and

wllERE:45' in f,ollow ttP to the tlirections issuecl tq: tlrrr SpCLlslPCCs, CFCTJ ha6is"stltld sltolt'(:;lti-l;{1 tlotices ut}cl0r'seclio,, s,rr rh* Iinvirorrr.r.,rnn[ [l)rrrrectiorr)Act' 1986 tliltod 24'07.?il15 tn 6il? sugar in{:lu$tritr.s, incturii^g M/sI.lhailavnut.h sugiirr W*r"l<r. l\,lalrrr.;,rshtrr_+f:1-O-l herejnaltcr r.el.erred to ils'thc unit',;ts tG wilI the {,lrrit should nr)t trt clo,c*ri dur+,n if tlrr: IJnit. iras notrom;llitd fully lr"ith the direction issu*tl lq,.r.t. installatiun af or:line cnrissiorr& trfllueilt moniIoring system by Iun$:J0, ?01S, lt r,v;rs furthcr ciir*ctetj tosubnrit docutnetttar! euiclumce regartling stat.us rf install;rtion andcollllfctivity of onlinc ernissiotl & eftluenl monitoring .systum irr tlre I'6rrnatgiv*n in artnexure; i.tl1(l

[]rcenrtrrr lt], Z0lg

Ilir'. u/.r 5 lrrltr|i|,of E (Fl Act, r 986 t' M/s sirri Bhair.vnath sugan worhs,

No.II-875(Sl/rFC -fit/z0r e-? 0/

flilahar.rshtra

Page I
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WHERSAS, tto repty ;ls rec$rrlecl l'rras fileti hy the said unir irr r.csp()n$e nf thrsiullc; ;ill (tr

l41HtllHAS, in visw ol'thc atlnu{r crnrl in e.xercist: of the })on'ers rislcga(c!d tolhe chait'rnan, Itntral P*llution cnrrtrol uuard undrr section s of thc[']nviilonnlent IProtection] rtct, 1986, the unit Viejr: tetter no. B"400ISJ /?0Lg-161551/ dated ??'08.2016 was dir0rt0d tr: c!nse rlorn,n their sLrg;ir nlill antlnrlt to r(rstlt]]e tlterir !r'!anu[;rcturir"rg t:p*ration till ins[ailatinn aptli:orrlni$siot'ting of onljne 24x7 monitr:ring system *nd nctr+,orking r:f clatau"ith Sfi(lB ilntl CPCB, atrtl to st,thr:rit curnpl;i,:c,e to CPCB lt,ithin I S elays on the
rece ipt {rf th* Closure Dirr:ctiun; arrr.l

WHERIA$, lhc trnit ltas respflncJud to fhe abervt silirl Clnsure I]iroction yid0
its letter dat0ct 09.0u.201.7 arrcl ittfor'rned tri have st.opp*lcl ;rll nrarrufirr:turi6g
operations on 2 4.'lZ.?0i6 & (:utnpliecl wilh the CP{lB',; clirecti.ns regartlirrginst;rl[;ltion and collllllissinnirrg o!'online clrrtti{rrrous et'llu*nt rrrur.rit6ringsysteltl (OCtiii'I"5J antl askcrl l'ot'rsrr*ciltion of closure directir:ns issued unclor5ect.i'n 5 *f fiIP]4, 1q{J6 rtared ZZ.0tl,?t}t{r; ar)d

lvllIREAs, it htrs been otrserved thrt thr unit has rleliberutely failed tt:respond rhe CPCHs closure direclinns antl resumed ope raf iuns duripgct'ushing sea.sctn 2016- I7 withurt s*eking perfitission florrr IpCB ltrl-rich isn(-in't0ttrpliallce oI tlre clcrsure clilerfi,rn issued hy C[:]CLJ dutecl Z?-08"?016under Sectir-rn 5 of the [{ilJ Act, Lg$6; antl

wHEREAS, base cl. *n the ctttttptliarrce nrade by th* unit {M/.s il}rrira!,nathSug;rr \'!'oIksi and vcrific:utirlrr hy l1"l)irrision ol CpCE, it. was rrllorued tot'e'slrille its lnanufacturing opel';iIi*ns i,icle (]PC[J r:evoking riircctir-lns u,/s 5 6l'
frl{PJA, 1!86 clated 07.0q.20IT, I.lor,,y*r,cr, a scp;ll.;rte clause tvil.$ inser.ted tnrhe revcll<e tiirection lhat aclion as per l;lw shall ne initi*tr:r! separatel5r.

l,tlllER}:AS, it hils b*e* r:*ti.*d that cvun aflterurrit li;ls opelatcii [or 4[] rl;rys dur.ing crLrslrr;trtaininli rct/ocilti()rl or.rlurs f'rritr: CIr(.11.

CPCII's closu rr: dircctf ons the
jt'tg Su;.rSLln 2Ut{}-17 r,n,ifhrut

WNEREAS, 'l'ltt: t{ort'ttlt rVrtl.iorro/ (ir"ecn "l'rilsurrr:l ffit(i'!'}, print:ipal fir:nrlt in tht:tnoftet' of OA N*, $93/t0t7 {LVP {(tVlt.,) No. 3 75/ZCIlZ, l:}urt,ayurrrn .\ur,fllrsfirr
'Trrrriiti & drrr. P.s' tJrtir-rrl ol'InrJic .t {Jrl.s. fiirtc'ted cenfrrr/ {>ollut.ian (."r.rnrr"nl
lionrr/ {(PL'U)Ihill -?'hc ff['fi /]l{U/ frrlrr., prrlrrl uc,tion/or/crilu rr:, ilcn.;r, rr.clrrriistt/trrsc of(:()lJrlfrl/r/lr /i.rr scrfirlg tl,rJ'untl ntairrl:ruintn.p .5?'/]s, (.'lii'l,s oilr/ h/"Ir.s.. {:p{:Btnuy ni'srl o,l.tess uttil r't't'rtver (;ontpul.solion {or diirnctg$ tit t.hr: e.r*,rrr:nllrerr t nnrl

K!=*=-Dir' tr/s 5 of E (Pl Act, 19$f", to IU/s Shri tlhairaynath Suglr works,I'Ialr;rr;rshIr.a
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saicl funcl rnuy be krpr in (r Joporfiff ficcrounf snd utilit:*tl irt ferN'ltr.t: of'ein {tt'figli
plan for protection oJ'the environntent."

WI{EREAS, iIt ct)mpliancr: of aborne qr.roted tlo*'ble Ntil'r:rder, ,"1 Conrrnitre*
wa$ constituled by CPCB. As per thr Corr':rnittee recoHlm*ndati()ns one of the
cases to he considered for Ievying penalty is'nor colnplyin54 lvith thr
tlirections issuecl, such as clirection i'or closul'e due tcr non'insraliafion of
OCEM5, nnn-adl"lerence to th* action tr:lans subnrittecl crtc.'

\'VHfjRIiAS, as per fot"nrula deriv*d for Invironmentul Cor])l)Lansatrnn IIICJ try
CPCIJ, tht totill fnrrirolttttertt;rl ctrrrrllt:nsation clrarges uc'as r..rlcutatccl Rs.
14,40,0001* (ltupres F-nurtcen t..al<hs & li'ortI'tr'lrousanr! {lnly).rntl samo shalt
[:e clcpositetl b5r thc unit tfi f,l,tlH in:mediatr"rly I'etr the non-rot.!tplianr:c periotl
of, ilt} day.r durilrg fl7.11.2016 to lrl.iZ.ZU16.

\'\rHl:R1"145, a tlirection untlor S*u(ion S

l1ltl6, rvas issued to the u nit rriclc lettcr
datrrd lrtrbruary 05, Z()li) dirt,ctingl it to
I t] tr l' t (: e * I, a l< h.s &. Ir u l' {y'l' tr rr u :s ;,r n rt t,) n I y ]

*f fhr: [invirr:rrment IPrutsction] Act,
no, li-tl7 5 [S]/lFC- ! I ll20 1 t]- 19/ I 62 {ie
tlcposit IC of' I{s.1,1,4.(},0t]0/- iltupees
to CPCII,

l'trtlURUAS, the rtnit appealed against the CpCH dirrction clated l.'ebruary 05,
2fl19 fr:r suLrmission of liC in liun'ble NfiT.vicle ap;:e*l r"ro" 27lZ*19, In {lris
metffet", Ilon'lsl" ,VGi" l,ide order c/afed 22,05,'/019 directed fPfB fn r:orrsit{c r tke
views uf the rinit rlnrJ tu give rrpportrr ttity o! p(rson(? I heurin.r; fr.r flic unit,

\'VHIRilAS, as per thu dir*ctivr]s of llon'L:tc N['l'rriele ol'dcr date* 2?..05.;0tg
iln o[]p{)l"tttttity r:l'personal h*aring triJ$ lrccorcler.l to the unit ctn S0ptenlller
18, 2019. After consicierittg tho vir:rvpnints of the unit rrprcsunt;ltive, it tras
resolveci that [jC atnnunl ]evied nray be reviewod r:(]rrsidering date a{
*tlnntlrIirrily as vet'il'ietl by I'l', anrl in acr:or(litft{.]r:r tl,ith thc t.Pt.u pnlir:y r-rn [i{J.

i'UllliRIiAS, ls per the CPCII policy date ti 04.0q.?0lci it.:r le rying IC [or
indtl$rries'EC fr:r non-comp!iance ru CIICtJ's clusuru 11[rectisn regitrrtirrg
instil[tatir:n & curlnst:tivity *f'0C[il{S shall ;rpply tilt esta[:Iishnrent uf inirilrl
ullirtert'ullIrcl data t()nnectivity Ior a!i the speciliecl paralri*turs ilt all the
perrnilted r:utlets/.sfaclts, i.l"s vi:riiirti by the I't'tlivision."l'h* IT'tlivision
veri[ieel rhe dnte of estahlishrner:l cf initial uninterrupteil rlnta connectivit.y
nl'0CIMS I'or all lhe specified par.irmBters as 06.12,2016,

lilll UltEAS, as per fof tt'tul;l deriutcl for enr,'ironnrental curn[]*nsltion by CPCil,
Ihe 1'q.yisecl [:'(] a]noLurt was c:llcutated 11.s,0il, ?t],000 /-(Ruperrs tiighi Lakhs
rtltl Scue ntl"thou.c.tttcl onlyl lor tl:e rrnn-conrpliailc0 llcrior-l oi Ig tlays <luring
{J7.1t.?Ut6 to 05.1?.201(i. t

tlir', u/s S oi
.:

1986 to Btls Slrri Bhair*vnuth Sugar Worl*s,
IHaharas htra

E (Pl Act,

Png* 3
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NOIry THHIIEFORfi, in exerclsc oI pnrvers vr:sleel to Chait'ttrun ill]t-n uilcler
5rrction 5 of the: [invirtrrnrent (pr'{)t*ctior]l Act, 19tJtr, llrc uttit M/s
Bhairavnutlr $ugat' Works, A/p Vithnl, f aywant Nagrr, 'lialr Kirrmalil. ilist.
Solapur", Mnh*rashtrn-4I3203 is rlirccted to drpr"rsit tinvirr-rttrn*ntal
Cornpcns;rtion ol'Rs.iltl, 7il,000 /-{Rupees Iight l,akhs anti S*r,nnt}, th*us; nd
onlyJ intmeciintely in CPCB accuunt No. 53270205000SIfi4 ftlarrk rlilmr:
[]nton ]l;'r*k ol.lndia, l.P. ljx(rr Ilrrnc[r, tr/ikas !v{ilrg [ixtrr., I)clhi; t];SC
uurNtl553?71J.

In casu ol'failure ol'the urrit to eonrply n'ith the atrove rlirecfionri ilction
as dselnecl appropriat* n,i[[ h:$ takcn r"trit]r t]re pror"risions untlcr hlnvironntont
IProtet:tionJ Ac:f. I"986 without fulther notice,

(.*py to:

1. 'l'he l\,le rnbel Sr:cretary,
il{;rlrirruslrtra l'*llrr(:r-irr t,unt.rol I}o;rrd, ?rrd, .lrd [i 4t]r lloul'
Opp. Cilr: plirn*[,1,]rrr" Sirrlr (lilllc, 5ir;n [[l)
Munrbai- 4{10 022

?. 'l'he lte gional Diret:torate, {I{rcst}
t.*rltrirI l'lr[[utiorr (]onf loi IJt:rrrrl
lre r i r,rts h !J h av..,ir ll,
()pp. \II.1(. \,V;rlrl 0f f ier Nr: 1il,

. 
*\rrbhurrprrrir, Vadodar"ir - lttJ0 i)?3

3.r"1"he l lr-chlr rgl, lT' t) ivisinn, fl 1,C tr-i

{5. }1.5 I N (; Il UAItII{r\lt}
CIIAI ITMAN

: For i rtl'orrnat.iolr ;tltra.le

: For irtforrtratir:n ;rlnase

; Ior uplo*ding on e FCB website

{P RAS l"l A NT {iAttG,tlVA }
IlI T: [I B fi [T SICRE'I'AI{Y

Dit'. rrfs 5 of I tP) Act, 1986 tn tl{ls Shri Ehairavnnth Sugar Works,
h,{ah;rrashtra
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